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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A.No. 639/93
T.A. No.

DATE OF DECISION 17-12=1993

S>hri sutbuddin Siddique .
Petitioner

Shri 3. Bukhari Advocate for the Petitioner(s)

Versus

Union of India and Others
) 7 ta <n e Respondent

Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr. NeBePatel Vice Chairman
The Hon’ble Mr. K, Ramamoorthy Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?2

f
.
2. To be referred to the Reporter or not ? 'l ]\’ U
3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Kutbuddin S, Siddigue
14, Bostan Society,
Sarkhej Road, Ahmedabad. Applicant

Advocate Shri S, Buxhari
Versus

le Union of India

Notice to be served

through the Seneral Manager
Western Railway, Churchgate,
Bombay.

2. The Chief Commercial Superintement
ilway Churchgate, Bombay.

3 The Wivisional Railway Manager,
Western Railway, Prata2pnagar,
Baroda. Res
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O.As _639/93 Dates 17-12-1993,

Per Hon'ble Shri N.3. Patel Vice Chairman,
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Though AJD, Slip is not received back, t

issued on 11-11-=1993 and must be deemed to have been
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Toviya wrafer feeTofy L qRm it P
vnATE OFFICE REPORT - ORDER
24,08, 99 Mr. Shevde says that he will enter
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Rppegrance for the responde-nts and also

file reply or adopt reply filed in anothe;
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29¢9.99 Place it before the special Bench

on 13.10.1999.,
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(A.S.sanghavi) (VeRamakrishnan)
Memberx {J) vice chairman
vtc. [
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Dat~#*

Office Report

ORDER r,q‘

13.1C.99

We find from the reply statement that

the so-called junicrs were given

certain benefits as per the orders of

the Hon'ble Supreme Court which was
conveved in letter dated 14.,3.91., We

find frem the Annexure A-7 in 0A/169/93
issued by the Divisional Office Baroda that
there is a reference to letter dated
14,3.91 of D.R.,M, (E) Baroda and in letter
of General Manager dated 21,2,1991., The
respondents should make available copies
of these letters and also details of the
Supreme Court's judgement,

Adjourned to 19,11,1999,
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(A.S,Sanghavi) (V.Ramakrishnan)
Member (J) Vice Chairman
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Adjoumed to 14.12,99,

None for the parties. adjourned to 17.1.2000.
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today in protest again proposed amendment

to the advocates Act. adjourned to 8.2.2000.
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Member (J) 7Jice Chairman
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0sA 682 of 93 :
: ORDER &

Date Office Report
08.02.20p0 Mr. Shevde prays for further time saying xhx
that these are old records. Respondents shall
. . . _,.11
positively produce the detail“particulars as per
our order dated 19.13+99. cCall on 02.03.2000.
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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO/39/93
BiANO.

DATE OF DECISION «3.2000

Petitioner
Mr, S.K.Bukhari Advocate for the Petitioner [s]
Versus
Unicn of India & Others
- Respondent

Advocate for the Respondent s

CORAM

Ty

The Hon'ble Mr. V. Ramakrishnan, Vice Chairman

Yhe Hon'ble Mr.

A,S,Sanghavi, Member (J)

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ? G4
To be referred to the Reporter or not 2™
Whether their Lerdships wish to see the fair copy of the Judgment ?

Whether it needs to be circulated to other Benches of the Tribunal ¢
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scale 1400-2300) On account of restructuring orders as per the
: = G T
Railway Board letter dated 16.11.84 a number of posts ! upgraded
to the higher level by reducing the posts at the lower level and a
modified selection procedure was also laid down. As per this he
was given promotion to thelevel of Chief Goods Clerk. He
contends that some persons who according to him are his juniors
were given proforma fixation of pay in the next higher grade of
Rs.700-900 (revised scale Rs.2000-3200) and the same benefit has
not been extended to him. The applicant has challenged the
Circular dated 14.3.91 issued by the D.R.M. Baroda and also the

order dated 4.692 giving proforma promotion to some other

~

officials in the Raiflway service wef 1.1.84 in the scale of

Rs.2000-3200.

3. The Railways have resisted the claim holding that the

applicant was in the scale of 1600-2660 at the time of retirement

and has not appeared in the selection test for promotion to the scale

of 2000-3200 and hence thfe benefit of promotion to the scale of
2000-3200 cannot be given to him.

4. We find tha{ the applicant who was Head Goods Clerk was
promoted retrospectively as Chief Goods Clerk in the scale of
Rs.1600-2660 consequent to additional posts onaccount of

restructuring orders. The Railway Board had prescribed in the

‘g

&
restructuring orders a modified seleetion! procedure to the effect
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